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A short issue required to be decided in the present
appeal of the revenue is as to whether the Bio-Compost,
which was manufactured by mixing two wastes which has
arisen during the manufacture of distillery, are required to be
considered as exempted final product, thus, requiring the
assessee to pay particular percentage of the value of the said
exempted Bio-compost in terms of Rule 6 (3) (1) of Cenvat

Credit Rules, 2004.
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2. I find that the issue stands decided by the decision of
this Tribunal in the case of M/s Chal Than Vibhag Khand
Udyog Sahakari Mandali Ltd. Vs Commissioner of Central
Excise & Service Tax, Surat-I reported as 2016 (339) ELT 413
(Tri.-Ahmd.) laying down that the compost being a by-
product, Rule 6 (3) (1) will not apply.

3. By following the same, I find no merits in the revenue’s

appeal. The same is accordingly rejected.

(Dictated in Court)

(Archana Wadhwa)
Member (Judicial)
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